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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH s AT HYDERABAD,
LR I

0.A, 524/94, Dt, of Decision : 28,4,94.

B, Prasada Rao s Applicant,
Vs

The General Manager,

Hyderabad Telecom District,

Suryalok Complex,

Hyderabad, .+ Respondent,

Counsel for the Applicant : Mr, S, Siva Prasad -

Couﬁsel for the Respondents : Mr, N,V, Ramana, Addl., CGSC,

CORAM:
THE HON'BLE BHRI JUSTICE V., NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)



OA 524/94

JUDGEMENT

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE=-CHAIRMAN X

Heard Shri S. Siva Prasad, learned counsel
for the applicant and alsc Shri N.V. ggmana,

learned standing counsel for the Respondent,

2 This OA was filed praying for suspending
the order in the proceedings No. BT/PR/BP/94-95
dated 25-4-94 whereby the applicant was suspended
from service by holding it as illegal, void and
.contrary to the rules and regularions and for
consequential directions to the Respondent to
continue the applicant in service until the case is
disposed of by the criminal court and for payment

of the arrears of salary due to the applicant.

3. ‘The applicant was working as temporary

Casual Labour in the office of General Manager,
Hyderabad Telecom district. FIR No. 288/94 was
registered in Jeedimetla Police Station against

rthe applicant for the offence under section 30480f IPC.
The applicant was arrested for the said offence on.
10-%1.93 and on the basis of the said arrest,

the applicant was suspended és per impugned

order dated 25-4-94 and the same is assailed in

this Oa.

4. It is stated that the applicant was released
on bail on 31-12-93. It is contended for the applicant.
that no dfence under Section 304 B of IPC has Cdrisen
as it is a case of death of the wife of the applieant

after more than 7 years of her marriage, and hence
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the Respondent is not justified in suspending

the applicant as per the impugned order.

5. It is open to the Respondent to suspend

the applicant under Rule 10 of CCS CCA Rules as
it is a case where the applicant was in police
custédy for more than 48 hours. The rule aoes
‘ - not state that.éuspension has to be reﬁoked the
mqment tﬁe concernad employee is released on

|

bail. It is a matter for consideration by the

concorned authority.

6. The guestion as to whether the proViSion’
referr;d to in the FIR is correct or not, is not
& matter for consideration by the concerned
authority. The concerned Magistrate has to advert

oS

to the same when the charge sheet is &ssmued, So
\

it is not for this Tribunal to determine as to

wad o e =lawm e o
correct or not. Hence we do not find any reason to
' . T Gase
_ AR interfere in thiqggkcept to observe that as the
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applicant was in custody for more than 48 hours

on being arrested for the alleged:offence, Respon-
dent isﬁ%ﬁﬁ%wered to suépend the applicant under
‘Rﬁle 10 of CCS CCA Rules. As there is no provision
to the effect that the said suspension comes/to an
end or it stands revoked the moment the concerned
employee is réleased on bail, the impugned order
of suspension cannogébérheid as illegal. As such,
this Oﬁg,does-not merit consideration.
7. If in fact, the applibant'wa;'ﬁot paid aﬁy
salary fOr‘any periéd he wofked prior to 25-4-94,

it is open to him to make a representation to the

1 VS

“fmeeead

i

Bﬁ/ 'f \ |



concerned authorities requesting for payment
if
of salary and/he is aggrieved he can move

this Tribunal, &= v\,\
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8. The OA is dismissed at the admission

stage itself. No costs.\\
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)
(R. RANGARAJAN) (V. NEELADRI RAO) }
Member (Admn.) vice~Chairman -
= ‘v snaa

Open court dictation L_ .-
NS Deputy Registras (55;31;;)

Copy to:=

1+« The General Managar, Hyderabad Teleéom District,
Suryalok Complex, Hyderabad.

2. One coepy to Sri. S.Siva Prasad, advocats, 3-5-582,
Oppe. Gurunakak H.5, Himayatnagar, Hyd-29,.

3. GUne copy to Sri. N.,V.Ramana, Addl, CGSC, CAT, Hyds
4, UOne coepy to Library, CAT, Hyd.

5. One spare copys
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